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IN THE CEUWTRAL ADMINISTPATIVE FTRIBUNAL JAIPUR BENCH
JAIPUR.

CP No.12/96 Date of crder: 4.7 .195%
(0A 494 /95)

14

Birdhi Chand and others ¢ Petitioners

Vse.

Shri 2.,P.8en and others : Respondents

‘Mone for the petitioners

Mr.v.S.Gurjar, counsel for the respondents

CORAM:

HOM'SBLE SHRI 0.D.SHARMA, MEMRER (RDMINISTRATIVE)
HOMN'BLE SHRI RATAN PRaVASH, MEMBER(JUDICIAL)

O R DER
(PER HON'BLE 3HRI 0L,P.3HARMA, MSMEER (ADMINISTRAT IVE)

In this contempt petition, the petitioner Shri
Birdhi Chand and 15 others have stated that the
respcndents have not complied with the directions
of the Tribunal éiven in the order dated 30.,10.95
passed in Cu 1J0.494/95, Birdhi Chand and Sthers
Vs. Union of India and others and therefore they
should be} punished for contempt of the Tribunal.
In the order dated 30.10.1925 in OA N0 .494/95, the
Tribunal v:h‘ile dispwsing of the DA at the stage of
admission had directed the respordents to take a
decision on the reprzsentation of the petitioners
at Annexure A-5 dated 3.7.1995 to the CA, within
a period of thres months from the Jate of receipt
of a copy of the Tribunal's order. In the contempt
pet ition it has been stated that the copy Of the |
Tribunal's order was forwarded to the réspondents
on 15.11.199% as per forwarding letter Annexure A=2.
However the respondents Aid not take necessary

action in pursnance of the directions of the
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Tribunal and the petitioners again approached the
respondents on 10.2.1996 with a request to decide
the representation of the pztitioners as per the
direct ions ©f the Tribunal. It is the averment of
the petit ioﬁers that the respondents flatgly
refused to take necessary action as requésted by
the petitioners; it has further been stated in the
contempt petition that after the expiry of the time
specified by the Tribunal, the petitioners sént a
not ice through their counsel on 16.,2.1996 to enable
the respordents to “purge the contempt proceedings®,
still however;‘ no action has b2en taken by the

respondents.

2. Rerly to the contempt petition has been filed
wherein it has bezen ststed that the order »f the
Trioanal was received by the respondent No.W.3 oh
16¢11.1995 and the? representztion of the

pe—tit ioners was decided on 19.1.1996 as per

annexure R-1 enclosed with the preliminary

objections raised on behalf of the regpondentse.

The said commanication disposing of the representation
was served on th2 retitioners through their Divisional
Heads o5n 19.2,1%6. Therefore, according to the
respordlents no contelpt of the Tribunal has been

. committed by them.

3. Hone present on behalf of the petitionsrs. Ve

have heard th: learned counsel for the respondents.
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1. The conterpt petition was £iled on 27 .2.96

|
ie2. after the date on which L\camn‘r-:micat ion

disposing of the representation of the potitioners

had bzen stated to have been served on them. In the
circumstances, it is not Jquite clear how the
petitionsrs still filed the contempt petition on
27 .2.19% . HOwaver, since acticn n the

dirzction of the Tribunzl had bzen taken by the
respondents well within the period prescrihed m
the corder passed by the Tribunal, no case of the

hz Tribunal has been made ot . The
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contempt OF

contempt petition is, theorefore, dAismissed and

~the notices issued are discharged.
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(Ratan Prakash ) (G.P.Sharma )
Member (J) Fember (A)
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